
7 
on 

CENTPL ADMJNISTRTIVE TRIBNAL 
CALCUiTj BENCH 
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Present 	Hon'bie hr.. Sarweshwar Jh 	Member () 

Hon'ble Mr. Mukesh Kumar Gupta, Member,  (3) 

Somarl Dcvi 	 Applicant 

V. 

Union of India 	 Respondent 

For the applicant 	Mr dCha.tteree 

For the respondents 	MrPK.. Arora 
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1. 	The above O.A. 	was allowed by order 	
dated 

	

30.I01998 which was set aside on a writ petition filed 
	 '.4 

by the respondents in 	 No.34/99 vide order 

dated 9.7.2002 with the following observation: 

"From the impugned order it also appears 
to us that without adding the said Smt.Purbatia 
Mala.hin as a party-respondent -to this petition 
and without serving a notice in the correct 
address, the entire. matter was taken up on a day 
when the matter was not kept for hearing 	In fact 

it was placed for orders regarding the serc'ice on 
8mt.Purbatia Malahin. Such being the state of 
affairs, we have no other alternative but to set 

aside the order of the Tribunal and send the case 

back on remand for impleading Smt.Purbatla Malahin 
as party-respondent to the petition filed before 
the Tribunal. it IS for the writ., petitioner to 
serve a notice upon the said Smt.Purbatiahalahifl 

in the following addre: 

1) A.8 Lane s  Serampore oitrict-HooghlY; 
Street No.38 	Qri10.33A ChittaraPian in the 

state of West Bengal, 
3) VilLBurswan, POLPS Loilwar, Distt.BhojPUr 

Mter service is effected the Tribunal shall 
decide the matter on merits and after hearing the 
parties and by passing a reasoned order in 

accordance with law. 
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This OA 	was reived on, an Hfi1•ed by the applicant 

herein vide hA Mc 	O/ci ieeideo on 13 5 OO4 	It is 

unfortunate tha,L ti)1 date dewite the above direction 

issued by th Hon'ble Hiçh Court ¶'t Porbatla Malahin 

has not. beu irnleaded and no notice has been issued to 

her. Atrd1n',IT the respondents herein are directed 

to imp1t.d 	Pur iatla Malahin as second resoondent 

and ac-cc 	nciy a!nend tke cause title of the 0 A 	and A  

also tJ\e a Tct3cs upon her r€qu;r)flq her to apLaer 

bef 	tiis Tribunai on $,122004, it is made clear 

that th respondents. shall take necessary steps witMp 

.a p/riod f. two. weeks from today, 

A plain copy of the order may be made available to 

// I 	the repondents 


